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TN THE CENTRAL ADMINTSTRATIVE TRIBUWAL

PRINCTPAL BENCH @ NEW DRELHT

Qb NOL 197/88 ' DATE OF DECTISTON: 20.1.1997.
SHRT N.D. SINGH & OTHERS .« SAPPLICANTS
VERSUS

UNION OF TNDIA & OTHERS - - .RESPONDENTS
CORMM:

THE HOMTBLE MR. T.K. RASGOTRA, MEMBER (A)

THE HON'BLE MR. J.P. SHARMA, MEMBER (J)

FOR THE APPLICANTS EHRT G.D. BHANDART,
COUNSET ..
FOR THE RESPONDENTS SHRT AJK. STKRI,

COUNSEL.,

JUDGEMENT (ORAL )

(DELIVERED BY HON'BLE MR. T.K. RREGOTRA, MEMBER (A))

Meard the learned counsel for both the

narties.

Ther  learned counse) submitted that the
apnlicants herein are the emlovees of Delhi
Telepnones. Howaver, consecquent to the incorporation
of the Mahanagar Telephone WNigam Ltd. {MTHL) the
staff working in  [~20 and L-B& exchanges hsve been
transferred to DMT, Ghazisbed outside the furisdiction
of GM, Delhi with the result that they now cerry the

liability of transfer from Ghaziabad ete. to various
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other places in UP circle. The next point

ag:i.ta’t:.ec‘ﬂ by  the learned counsel for the spplicants is
that the transfer from the MINL to the UP circle also
affects the seniority of the applicants. as tf:@g oot
into the gradation list of the lU’P circele. This would
affect the promotional avenues of the  applicants
adversely. The prayer of the applicants, therefore,
cwas that unless and until the options From the staff,
transferred from the Department of Telecommmications

to the MINL sre obtained and the decl

sion  regarding
ahsorption  taken after framing the . rules and
regulations, the staff who originally belong to  the
Ganeral Mansger (GM)(Telecom), should continve to be
under GM, Delhl as the transfer affects thelr service

conditions to their disadvantage.

Shri AJK.  Sikri, learned counsel for the
applicants on the other hand submitied that the staff
in the said exchanges hav&;. hean ‘t.r-ans;fearr\zzad under the
administrative control of the DMT, Chazisbad on 'as is
whaere' basis. Thaere 1s no  change in the cadre
controlling asuthority, as  the cad re control 1ing
avthority continnes to remain tha  GM{Telecom),
Northern Region, Department of Telecommmications. In
the circumstances the apprehansions ‘of the applicants

are nobt based on factual  position. The  staflf

xebive of  the fact whether they are under the

DT, Gharishad or in the MINL still contimue to remain

authority of the GM {(Telecom), Northern Reglon,
Dapsriment. of Telecomnunications. Thus the applicants
neither carry the transfer liasbility for transfer to
other stations in  the UP cirgle nor their gradation
1ist is any way affected. Thelir avenues of promotion

alen continue to be the same i)l the fresh rules and
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regulations are formolated and options obtained by

MIML.

The  learned oounsel  for the applicants
reacting to the reply given by the learned counsel for
the respondents  submithed that there is positively a
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change in the conditions of service, as the applicants

.

Thave b@xe’nl sarved notices to vacate the cuarters which
thay have been occupying by virtve of being the
mombers of  the Delhi Telephones. He also referred to
his rejoinder and stated that some disciplinary cases
have been .“.'l.nfl.'t'..i.a:_ﬂ:;ed under the avthority of Asslistant
E’fngi.ne@r {Telecom) UP circle. Further some anploysees
in the MINL who are junior to the applicsnts have been

promoted, without considering the applicants.

We have oconsidered the rival contentlions
sarefully. Tt is apparent from the record and  from
the submissions made by the learnad counssel that  the

emplovees both. in MINL and  under DMT, Ghaziabad

viz. Department of Telecommmicstions. Their cadre
controlling authority also continues to be the G.M.
(Tolocom), Department of Telecommunications, Northem
Regrion.  Further only the administrative contral  of
the two exchanges have been transferred to the DMT,
Ghaziabad and the ;z;'t'..&:'f’f have been placed in thaese
exchangas on tas  is  where pasis'.  In  the
i mz.:trn:a't;esrﬂﬁm the staff continue to be in th@ GENE
seniority list, as they were prior to the formation of

the MINL.
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A far as the vacation of the quarters and
consideration of the junior persons for promotion ete.
is concerned there are no specific pleadings in this

!
case. Since the sitaff econtinue to he in the same
seniority list, their chances of promotion etec. also

are not adversely affected. As such there 1is no

change in the service condition of the applicants.

Tn the circumsiances of the case the 0.A.

is dismissed, with no order as to costs.
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